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Car allowance to DESU staff

2373. SHRI CHINTAMANI PANI-

GRAHI; Will the Minister of ENER-
GY be pleased to state;

(a) what are the criteria for t'rant
of car allowance to DESU staff;

(b) the category of officers who
are given thi® allowance and the
amount paid per month;

(c) whether it is a fact that some
officers in DESU who are not assigned
touring duties get car allowsnce; and

(d) if so® the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Such of
the officers whose duties involve tra-
velling in the discharge of their
duties” are eligible for Car allowance.

(b) A statement showing the cate-
gory of officers who are given the car
alloTvanCe and the amount paid per
month ia attached.

(¢c) DESU has reported that no
officer whose duties do involve exten-
sive travelling in their field of duties
is given car allowance,

(d) Does not arise.

Statement
Lilt of (ficers in reeript of F\xtd car diowanu on aB-fl-igRi
SI. Rate of
No. Catrgory ConvanCf Remarks
Car
Allowance
p.m.
R».
1. General Manager 700%*
2. Dy. General Manager . 700%*
A— Engijieerins!
Chief Engineers 700%
Addl, ChiefEngineers 700%
Dy. Chief Engineer 700%
Supd . Engineers 700
Secretary to G.M. (E) 700
Executive Engineers (except working on Gcener”on) 595

7 . AKtU. Executive Engineers (except working on geticration>

8. .\sstt. Engineers (except working on Generation)

475'[ Whose pay is R**
; 1000/- per moriih a
"and in receipt ot

423dJ fixed conveyance

(scooter/motor'cycle
allowance arc now
entitled lo cir
allowance from
6-7-81.

A
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9 Chief Commercial Officer

B—J"an-Engimer

I Finauciai Advisor & Chief Accounts Officer

a Chif Personnel Officer
3 Chief Labour Walfare Officer

4 Chief Medical Officer

5 Officer oil Special Duly (Enq.)

6 Dy. Finance OfTicera
7 Legal Officer

8 Vigilance Officer

9 Adminiitrative Oliicer (General) ,
10 Administrative Officer (Technical)
11 Administrative Officers (Personnel)

la Adtninistralive OITicers (Estatiliahment)

13 Public Relations Officers

SEPTEMBER 1, 1981

Written Answers 264

700

700
700
700
W
700
700
700
woo
700
700
700
595

59

¢Such of the senior Officers to wlioni siafT cars have bren provided ILey sliidi ccasi; to draw

car allowance from the date.

Changes made in fllmg after issue of
Censor certificates

2374, DR. SUBRAMANIAM SWA-
MY: Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether Government are aware
that some film producers are Tiaking
changes in the films after obtaining
certificates from the censors and exhi.
biting such amended films;

(b) if 30" the details thereof; and

(c) what action Government pro-
IKWe to take against such producers?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) to (c). There
»re reports about some cases of
interpolations 1M filmg during their
public exhibition in cinema houses,
Thia means that the films aertified by
the Board of Film Censors are not al-
ways exhibited in the form in which
they are certified. Enforcement of

the penal provisions in the Cinomato-
graph Act 1952 is the responsibility
of the State Governments and Union
Territory Administrations. Tlie Board
oE Film Censors docs not there-
fore have full details of all the
cases in which the producers made
unauthorised changes in the films
after obtaining certificates from tlie
Board. In the recent past, the Board
Came across the case of alleged inter-
polations in a Kannada feature fihn
“Antha”. The Board ha® also re-
ceived a coniplaint regarding all-?ged
interpolations in a Malayalam film
entitled “Padakuthira’ from Judicial
II Class Magistrate from Madurai. It
hag also been reported that the film
“Kechuthamburatti" (Malayalam) is
being exhibited with Hindi sub-titles
and with the word "Sexy Girl” added
to the title, for which no endorsement
to the Censor certificate has been
obtained from the Board. Appro-
priate action by the Board is already
in hand in respect of these cases.





